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Final Order No. 50468/2022

Anil Choudhary

This appeal has been filed by the Revenue and the amount of
tax in dispute is Rs.43,54,726/-. There is an application from the
Revenue seeking permission to withdraw the appeal under the
litigation policy as per instruction F. No. 390/Misc./116/2017/JC
dated August 22, 2019 which has been registered in the Tribunal as

ST/Misc./50324/2022-DB.



2. Accordingly, we dismiss this appeal as withdrawn and

consegently the Miscellaneous application stands allowed.

(Dictated & pronounced in open Court)

(Anil Choudhary)
Member (Judicial)

(P.V. Subba Rao)
Member (Technical)
RM



